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{Secretary]
(2) The Appropriation (Railways)
No. 3 Bill, 1967.
(3) The Indian Official Secrets

(Amendment) Bill, 1967.

2. Sir, I also lay on the Table copies,
duly authenticated by the Secretary of
Rajya Sabha, of the following two Bills
passed by the Houses of Parliament during
the last session and assented to by the
President since a report was last made to
the House on the 12th August, 1967 :—

(1) Tht Public Wakfs (Extension of

Limitation)  Amendment  Bill,
1967,
(2) The Standards of weights and

Measures (Extension to Kohima
and Mokokchung Districts) Bill,
1967.

12.47 Hgrs.
PUBLIC ACCOUNTS COMMITTEE
EigutH anp NINTH REPORTS

SHRI M. R. MASANI (Rajkot) : Sir, I
beg to present the following Reports of
the Public Accounts Committee :—

(1) The Eighth Report on Action
Taken by Government on the re-
commendations of the Committee
contained in their Forty-ninth
Report (Third Lok Sabha) on the
Audit Report on the Accounts of
the Khadi and Village Industries
Commission for the year 1963-
64,

{2) The Ninth Report on Action
‘Taken by Government on the
recommendations of the Com-
mittee contained in their Thirty-
fourth Report (Third Lok Sabha)
relating to grants, loans, con-
tracts and facilities given by the

Central Government  Depart-
ments/Ministries to the Bharat
Sevak Samaj.

COMMITIEE ON PUBLIC UNDER-
TAKINGS

Tump AND FourTH REPORTS
SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I beg to present the
following Reports of the Committee on
Public Undertakings :—

P. U. Comm. Reports NOVEMBER 14, 1967 Extension of time for
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(1) Third Report on Action taken
by Government on the recom-
mendations contained in the
Fourih Reporis of the Committee
(Third Lok Sabha)—Life Insu-
rance Corporation of India,
Bombay.

- (2) Fourth Report on action taken
by Government om the recom-
mendations contained in the

Second Report of the Com-

mittee  (Third Lok Sabha)—
Hindustan Insecticides Limited,
New Delhi.

12.48 Hgrs.

MOTIONS RE: EXTENSION OF TIME

FOR PRESENTATION OF REPORTS OF
JOINT COMMITTEE ON BILLS

(i) ConsTrrUuTION (AMENDMENT) Brp

SHRI KHADILKAR (Khed) : I beg to
move :

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill further to amend
the Constitution of India, be extended
up to the last day of this session.”

MR. SPEAKER : The question is:

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill further to amend

the Constitution of India, be extended
up to the last day of this session.”

The motion was adopted.

(ii) UNLAWFUL AcTIviTIES (PREVENTION)
BiLL

DR. SUSHILA MNAYAR (Jhansi): I
beg to move : _

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill to provide for the
more effective prevention of certain ua-
lawful activities of individuals and asso-
ciations and for matters connected there-
with, be extended up to the 20th Nov-
ember, 1967.”.

MER. SPEAKER : The question is:

“That the time appointed for the pre-
sentation of the Report of the Joint
Committee on the Bill to provide for the
more effective prevention of certain un-
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lawful activities of individuals and asso-
ciations and for matters connected there-
with, be extended up to the 20th Novem-
ber, 1967.

The motion was adopted.

12.49 Hgs,
(i) TAXATION LAWS
MENT) BILL*
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : I beg to move for
leave to introduce a Bill further to amend
the Wealth-tax Act, 1957, the Gift Tax
Act, 1958, and the Income-tax Act, 1961,
and to amend the Finance (No. 2) Act,
1967 .
oft 7 ﬁnri‘ (W) : & wam
WA e g | faa Wt o 9 foes
o F wrwamew faar av fa & =
FE AT AW AT ATILTE Fod FA B
R § a8 fedgs 1 @ § 1 49 @
Fgr TE &1 gy fadas @ AL A
Taradi g1 o A & A ET W
99 fagas +t a1 § 1@ |
ot ST 39T ;T HH A € 1 98
I AMTE |
MR. SPEAKER : The question is:
“That leave be granted to introduce a
Bill further to amend the Wealth-tax,
Act, 1957, the Gift Tax Act, 1958, and

the Income-tax Act, 1961, and to amend
the Finance (No, 2) Act, 1967.”

The motion was adopted,

(AMEND-

SHRI MORARIJI DESAI:
the Billt,

STATEMENT RE: TAXATION LAWS
(AMENDMENT) ORDINANCE, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the Table a copy
of the explanatory statement giving rea-
sons for immediate legislation by the
Taxation Laws (Amendment) Ordinance,
1967, as required under rule 71(1) of the
Rules of Procedure and Conduct of Busi-

I introduce
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ness in Lok Sabha. [Placed in Library. See
No. LT-1494/67].

12.50 Hgzs.
ESSENTIAL COMMODITIES (SECOND
AMENDMENT) BILL*

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to move
for leave to introduce a Bill further to
amend the Essential Commodities Act,
1955, and to continue the Essential Com-
modities (Amendment) Act, 1964, for a
further period.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce a
Bill further to amend the Essential Com-
‘modities Act, 1955 and to continue the
Essential Commodities (Amendment)
Act, 1964 for a further period.”.

SHRI RANGA (Srikakulam) : I wish
to oppose the introduction of this Rill for
very good reasons. This goes much too
far beyond the scope of the original Act
and is wants to extend it for a further
period of two years. We have not had the
benefit of any report from Government as
to the working of this Act during the past
two years. Just because some Ministers,
the Chief Ministers of States and the Food
Ministers of the States got together and
agreed with the Government of India for
its extension, Government want to intro-
duce this Bill here.

In the present Bill, very important
amendments are sought to be made, In
the past, it was confined to items like food-
grains, cdible oilseeds or edible oils. Now,
the Bill secks to extend this Act to any
essential commodity and it would be left
to the arbitrary decision of Government
here as well as in the States to decide which
commodity is to be treated as an essential
commodity. That itself is a wery ‘mis-
chievous provision.

Further, so far, a person could be brought
within the mischief of this Act only if he
contravenes any order. The court has got
to be satisfied that he has actually com-
mitted the offence and he was conscious of
doing that. Now, this Bill seeks to bring
everybody within its mischief, irrespective

* Published in Gazette of India Extraordinary, Part I, Sectiog 2, dated 14-11-67.
1 Introduced with the recommendation of the President,



